
 Motion  for
 ba  No-Conjidence
 Me  hap.

 OCOMMITTES  OF  PRIVILEGES

 ExTEnston  Of  TIME  FOR  PRESESTATION
 or  Ravort

 DR.  HENRY  ,AUSTIN  §  (Ernaku-
 lam):  89  I  beg  to  move:

 “This  House  do  further  ex-
 tend  upto  the  last  day  of  the  next
 session  the  time  for  the  presenta-
 tion  of  the  Report  of  the  Com-
 mittee  of  Privileges  on  the  question
 of  privilege  regarding  handcuffing
 of  Shri  Ishwar  Chaudhry,  MP.
 referred  to  the  Committee  on  the
 80th  August,  1974."

 झा  प्रबल  विहारी  बाजपेयी  (ग्वालियर):
 प्रस्ताव  से  साफ़  है  कि  जब  भी  प्रिसले  है

 कमेटी
 की  साल।  साप।  जाता  है  तो  उस  के  लिए
 समय  तप  किया  जाता  है।

 थ्  सभा  लिये  :  (बांका):  भ्र पने  बीच
 में  बेकार  का  विवाद  खड़ा  कर  दिया  था  है ३
 उम्र  विवाद  का  कोई  प्रति  नहीं  था।  पाप  से
 रूलिंग  गलत  करवाते  हैं।  प्रस्ताव  को  ले
 कर  क्यों  जाए?  स्पीकर  से  इजाजत  परवान
 करवा  लीजिये  |  प्राय  यही  कह  रहे  थे  न  कि
 स्पीकर  करता  है  ?

 चप्पल  air:  कौन  सा  स्पीकर
 करता हूं  ?

 ली  सन्  सिले : भाप भाप  अनुमति  दीजिये  ।

 हाउस  के  सामने  ये  क्यों  जाए  ?  झगर

 मेरा  एमेंडमेंट गलत  था  जिसके  कार  इतन
 हो  हल्का  किया  तो  यह  मामला  यहां  क्यों

 था  रहा  है?  प्रयास  में  तय  क्यों  नहीं  कर  लेते?
 क्यों हम  से  समय  बंटवाना  चाहते  हैं?  में

 दब  नहीं  और  हानि  उसको  डिग्री  करवाया  |
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 श्रध्यक्त  महोदय  :  कोई  हज  नहीं  यॉ

 झगर  समय  फिस्स  ही  जाता  ।

 शी  मधु  लिमये :  आपको  रूसी  इतनी
 जल्दी  नहीं  देता  चाहिये  था।

 झिझक  महोदय  :  रूलिंग  कहा  दिया  ?

 हाउस ने फ़सला किया. ने  मसला  किया  मैंने  लिंग  थोड़े  ही
 दिया  था  उस  पर।

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  further  ex-
 tend  upto  the  last  day  of  thy  next
 session  the  time  for  the  presenta-
 tion  of  the  Report  of  the  Committee
 of  Privileges  Op  the  question  of
 privilege  regarding  handcuffing  of
 Shri  Ishwar  Chaudhry,  MP,  rep
 ferred  to  the  Committee  on  the
 30th  August,  ‘1974.”"

 The  motion  was  adopted.

 24.70  hrs.  ” i  ‘
 MOTION  OF  NO-CONFIDENCE  IN

 THE  COUNCIL  OF  MINISTERS

 MR.  SPEAKER  There  is  the  No-
 Confidence  Motion.

 SHRI  JYOTIRMOY  BOSU  (Die
 mong  Harbour):  With  your  permis-
 sion,  Sir,  I  seek  the  leave  of  the
 House  to  move  my  motion:

 “That  this  House  expresses  its
 lack  of  confidence  in  the  Counril
 of  Ministers.”



 339  Motscn  of  No-Confidence  MAY  9,  ‘1073,  Motion  of  No-Conpldence  ३३0

 MR.  SPEAKER:  Those  who  are
 in  favour  may  rise  in  their  seats,

 The  requisite  number  is  there.  They
 are  more  than  fifty.  So,  the  motion  is
 granted  leave.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  RA-
 MAIAH):  With  your  permission.
 Sir,  I  beg  to  move:

 “That  rule  26  tof  the  Rules  of
 Procedure  and  Conduct  og  Business
 ip  Lok  Sabha  in  its  application  to
 the  Private  Members’  Business  in
 today’s  List  of  Business  of  Lok
 Sabha  be  suspended.”

 SOME  HON.  MEMBERS;  No  no,
 (Interruptions).

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore)!  The  Untouchability  Ball
 should  be  discussed;  it  is  very  im-
 portant,  Private  Members  Business
 should  also  be  gone  through

 श्री  प्रबल  बिहारी  वाजपेयी  (ग्वालियर)  :
 अध्यक्ष  महोदय,  हम  इसका  विरोध  करते
 है।

 शो  दाम  नन्दन  मिश्र  (बेगुसराय  )
 दोनों  होने  चाहिये,  प्राइवेट  मैम्बर्स  बिजनेस
 सभी  हना  चाहिये  और  करन-टले  4सिटी  बिल
 भी  लिया  जाना  चाहिये

 व्यवधान
 श्री  अटल  बिहारी  वाजपेयी  :  इनके

 मोशन  पर  भी  हमे  सुनेंगे  या  नही  ?

 श्री  मधु  लिमये  (बाका)  :  यह  फैसला

 बहुमत  के  भ्राता  पर  नही  होगा,  यह  सर्व-
 सम्मति  से  ही  होगा

 भरी  अटल  बिहारी  वाजपेयी  :  प्रत्यक्ष
 महोदय,  नियम  को  सस्पेंड  करने  का  मामला
 इतना  सरल  नहीं  है।  अगर  केवल  सख्या
 बल  के  आधार  पर  यह  काम  हमा  तो  मैं  चाहूंगा
 कि  बाप  हस्तक्षेप  करे।

 अध्यक्ष  महाशय  :  मेरे  बस  की  बाल  क्या
 है,  जब  आपको  सूट  करता  है  तो  श्राप  कहते
 है  कि  मैं  दखल  दू  ।

 ओ  दिया  तन् बन  मिल.  एक  भी  कैस  ऐसा
 नही  है  जिसमे इस  तरह  फैसला किया  गया  हो,

 |  जब  तक  पूरा  हाउस  सहमत  न  हो  तब  तक  इस
 तरह  फैसला  नही  हुआ  है।  श्राप  शल  29  का
 प्रोवाइडरों  देखिये  ।

 श्री  शंकर  दयाल  सिह  :  (चतरा)  :  हम
 लोगो  का  सारा  कार्यक्रम  निर्धारित  किया  हमा
 है।  हम  नहीं  चाहते  है  कि  सदन  का  सतरें
 एक  दिन  के  लिये  भी  बढ़े  ।  पालिय,मैटरी
 एफेयर्स  के  मिनिस्टर  जो  मोशन  लाये  है,  भाप
 उस  पर  बोलने  लीजिये  tv

 (व्यवधान)

 श्री  मधु  लिमये  :  अ्रध्यक्ष  महोदय,
 इनका  प्रस्ताव  एक  दफे  पढ़  लीजिये,  मैंने  सुना
 नही  1

 MR.  SPEAKER.  There  are  two
 motions  by  him,  No.  388

 SHRI  JYOTIRMOY  BOSU:  The
 Rule  requires  that  you  should  give
 your  conent  first.  The  Rule  says
 “with  the  consent  of  the  Speaker”
 So,  have  you  given  your  consent?

 श्री  झील  बिहारी  वाजपेयी  :  भ्रध्यक्ष
 महोदय,  आपने  बडी  जल्दी  इजाजत  दे  दी  ।
 जब  कभी  हम  रल  के  सस्पेशत  की  इजाजत
 मानते  है  तो  बाप  इजाजत  नही  देते  है।

 ब्रायन  महोदय  :  प्रा पने  भी  क्वैश्चन
 ख़बर  मे  दो  बार  इजाजत ले  ली  है।

 SHRI  8  M  BANERJEE  (Kan-
 pur):  Did  you  ever  permit  us  to
 abandon  the  Question  Hour?  Never

 SHRI  K,  RAGHU  RAMAIAH:
 May  I  explain?  Normally,  this  is  not
 done,  but  they  have  chosen  to  move
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 the  motion.  So  it  is  for  them  to
 choose  whether  they  ‘want  p  pro-
 ceed  with  the  No-Confidence  Motion
 or  with  the  Private  Members’  Busi-

 ness,  I  have  said  that  since  the
 House  is  to  adjourn  today  and  be-
 cause  there  is  limited  time,  the
 Private  Members’  Business  should  be
 suspended,

 SHRI  INDRAJIT  GUPTA:  ut
 why  should  you  suspend  it  and  take
 away  our  rights?  “i

 SHRI  JYOTIRMOY  BOSU;  I  would
 suggest  that  we  sit  tomorrow  and  g0
 through  the  No-Confidence  Mot.on
 from  l  A.M.  to  8  P.M

 SHRI  S.  M.  BANERJEE:  On  a
 point  of  order.

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order.

 MR.  SPEAKER:  What  is  your
 point  of  order?

 SHRI  SHYAMNANDAN  MISHRA:
 Please  see  the  proviso  to  rule  29.
 Since  the  Resolution  of  the  hon.
 Member,  Shri  Samar  Guhe,  is  a
 carry-over  from  the  last  day,  accord.
 ing  to  the  proviso  to  this  rule,  this
 will  have  precedence  over  all  other
 business  today.  That  means,  it  wll
 have  precedence  even  over  the  no-«
 confidence  motion.  Please  rean  this

 Sir  yo!
 MR,  SPEAKER:  I  have  read  it.

 This  concerns  the  order  of  the  busi-
 ness.  Now  Mr.  Raghu  Remaiah  is
 asking  for  suspension  of  the  rule.

 It  is  not  a  question  of  order  of  busi-
 ness,

 SHRI  SHYAMNANDAN  MISHRA:
 Here  it  is  very  clear  that  it  shall
 havq  precedenca  over  all  other
 business.

 MR.  SPEAKER:  Only  If  tne  rule
 stands.  But  he  is  asking  for  the  rule
 to  be  suspended,
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 SHRI  SHYAMNANDAN  MISHRA:
 Which  rule?

 MR.  SPEAKER:  Rule  26,

 SHRI  SHYAMNANDAN  MISHRA:
 He  is  asking  for  suspension  of  an-
 other  rule.  This  rulg  ig  not  being
 asked  for  suspension.

 MR.  SPEAKER:  If  the  Private
 Members’  Business  is  suspended,
 what  will  be  left  to  follow?

 SHRI  SHYAMNANDAN  MISHRA:
 Then  the  motion  for  suspension  will
 have  to  be  in  respect  of  all  these
 rules.

 MR.  SPEAKER:  When  the  rule  is
 suspended,  all  its  provisions  are
 suspended.

 SHRI  SHYAMNANDAN  MISHRA:
 My  submission  is  that  this  rule  has
 not  been  asked  for  suspension,

 MR.  SPEAKER:  Thig  follows  rule
 36,

 SHRI  SHYAMNANDAN  MISHRA:
 That  cannot  be  the  contention.  Even
 here  you  will  find  that  there  has  not
 been  a  single  instance  where  it  has
 been  done  by  majority.  It  hag  to  be
 done  unanimously.  This  has  never
 been  done  by  majority.

 MR.  SPEAKER:  That  is  a  different
 matter.  First,  you  were  asking  for
 my  interpretation  ang  now  you  are
 asking  about  propriety.  My  inter-
 pretation  is  that,  once  you  suspend

 brs
 the  other  questions  do  not

 a

 प्पा  SHYAMNANDAN  MISHRA:
 My  submission  is  that,  because  of
 rule  29,  that  motion  is  out  of  order.

 MR.  SPEAKER:  How  can  #  be
 out  of  order?
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 QMRI  SHYAMNANDAN  ‘MISHRA: a

 Certainly.  This  Private  Member's
 Resolution  will  have  procedence,

 भी  झल  बिहारी  वाजपेयी:  प्रत्यक्ष
 महोदय,  पर  आपने  एक  बार  कत  26  को
 सस्पैंड  करने  की  क्त  स्वीकार  कर  ली,  तो
 सारा  तान-प्राफिश्यिल  बिजनेस  चला  गया
 लेकिन  हम  उसका  हइस्पलीमेदेशन  ठीक

 से  समन  लें, इसी  लि ग्रे  विरोध  कर  रहे  हैं।
 मेरा  कहना  है  कि  कानूनी दांव  पेंच  में  हम  लोग
 ने  पड़े  7  अभी  समय  है,  प्रा-टलने  बलिटी  बिल
 भी  लिया  जा  सता  है  और  नात  -प्राफिशियल

 बिजनेस  भी  लिया  जा  सकता  है  कौर  फिर  6
 बजे  से  नौ-कांफ़िडेंस  मोशन  भी  शुरु  किया
 जा  सकता  है।  राज  ही  बाप  सेशन  खत्म
 कर  दौजिये,  हम  नहीं  चाहते  हैं  कि  इसे  आगे

 बढ़ाया  जाये।  यह  रचनात्मक सुझाव  है।

 SHRI  SAMAR  GUHA  (Contai;:
 &  you  hear  me,  the  problem  will  be
 over.

 MR.  SPEAKER:  Mr.  5,  M.  Baner-
 Jee.

 SHRI  8.  M.  BANERJEE;  The
 motion  before  this  House  is  about  the
 wuspension  of  rule  26..06  (interrup-
 tions).  We  can  do  one  thing.  We
 ean  teke  up  Private  Members’  pusi-
 ness  as  also  Untouchability  Amend-
 ment  Bill  and  can  continue  upto
 6.00  2.m.....(interruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 We  can  then  take  up  No-Confidence
 Motion  and  git  upto  6.00  a.m,

 SHRI  §.  M.  BANERJEE,  6  O'clock
 in  the  morning  lookg  very  romantic.
 But  there  will  be  no  quorum  Mem-
 bers  will  deliver  their  speeches  and
 go.  When  the  voting  takes  place
 there  will  be  only  ten  Members

 Bs

 time...  (Interruptions).

 MR.  SPEAKER;  Thig  business  can
 be  carrled  over  to  the  next  session.

 भी  सूद  लिपटने  :  भ्रष् यक्ष  महोदय,
 मेरा  पाबंद  आफ  प्राकार  यह  है  कि  नियम
 i98  के  अनुसार  कार्यवाही  नहीं  हो  रही  है।

 इस  स्टेज  पर  श्री  रघु समे या  का  प्रस्ताव
 बिल्कुल  नहीं  भा  सकता  है।  लियम 196
 (Qa)  स  प्रकार है  :

 “A  motion  expressing  want  of
 confidence  in  the  Counciy  of  Minis-
 ters  may  be  made  subject  to  the
 following  reptricts....”

 यह  हो  गया  है।

 नियम  i98  (2)  इस  प्रकार  है:
 “If  the  Speaker  is  of  opinion  that

 the  motion  is  in  order  he  shall  read
 the  motion  to  the  House  and  shall
 request  the  meinbers  who  are  in.
 tavour  “of  leave  being  granted  to
 rise  in  their  place....”

 यह  भी  हो  गया  है।  लेकिन,  भय  महोदय हूँ J
 ma  प्राय  नियम  i989  (3)  के  बारे  में  कोई
 फैसला  किये  बिता  ही  श्री  रघु रामया  को  मोशन
 को  ले  लेगे?  नियम,  198(3)  इस  प्रकार  है  :

 “If  leave  is  granted  under  sub-
 rule  (2),  the  Speaker  may,  after
 cunsidering  the  state  of  Business  in
 the  House,  allot  g  day  or  days  or
 pert  of  a  day  Tor  the  discussion
 of  the”  motion.”

 पहले  नो-कॉन्फिडेंस  मोशन  के  [लिए
 समय  निर्धारित  करना  चाहिए,  प्रौढ़  उस  के  बाद
 श्री  रघु रामया  के  प्रस्ताव  का  क्या  करना  है,

 यह  तय  होगा  1  मैं  चाहता हूं  कि  पहले  झा
 नो-कॉन्फिडेंस  मोशन  के  लिए  समय-दो,
 दिन,  तीन  दिन  या  चार  दिन--निर्धारित
 कीजिये  1  पहले  इस  बारे  मैं  फैसला  हो  कौर
 उस  के  बंद  श्री  रघु रा मैया  का  प्रस्ताव  था
 सकता  है।  पहले  नियम,  298(  3)  की  शर्तों को को
 क्राप्लाई  किया  जागे  ।  इस  स्टेज  पर  थ्री
 रघुरामैता  का  प्रस्ताव  बिलकुल  आउट  प्रा
 आर्डर है।
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 (Pitterruptions).  SHRI  SHYAMNANDAN  MISHRA:
 SHRI  Hi  &.  L.  BHAGAT  (East

 Delhi):  The  pokit  made  out  by
 Shri  Madhu  Limaye  to  my  mind  is
 totally  untenable.  The  rule  ig  there
 that  this  Hoose  “Ban  suspend  its

 business,  and  it  is  within  the  powers
 ef  this  House.  (interruptions).

 Shri  Raghu  Ramaiah’s  motion  is
 absolutely  in  order.

 Becondly,  a  No-Confidence  Motion
 ig  considered  to  be  a  very  serious
 motion.  I  thought,  they  would  have
 pressed  for  its  being  taken  up  imme-
 diately.  I  am  surprised  that  they
 are  not  serious  about  it...  Unterrup-
 tions),  That  means,  they  are  indulg-
 ing  in  tactics  and  other  things.  It
 is  a  motion  which  should  be  taken  up
 immediately.

 MR.  SPEAKER:  Now,  it  ts  for
 the  Speaker  to  fix  the  time  and  af  I
 fix  the  time,  all  your  problems  are
 solved.  So,  we  take  it  up  immedia-
 tely,

 aft  मच  लिमये  :  पहले  समय  निर्धन-
 रित  कीजिए।  पहले इस  बारे  में  निर्णय  होता
 चाहिए कि  इस  के  लिए  कितना  समय  रखा
 जाये--  0  82,  2  घंटे,  दो  दिन,  तीन  दिन?

 MR.  SPEAKER:  After  we  fialsh
 it,  we  take  up  the  Private  LJembers’
 business,  for  24  hours,

 SHRI  SAMAR  GUHA:  Pleage  hear
 my  submission.  The  resolution  ig  in
 my  name.  I  say  that  if  you  try  to
 scuttle  the  Private  Member's  busi-
 hess—which  involves  the  honour  of
 Netaji  Subhas  Bose....

 MR.  SPEAKER:  Now,  it  is  230,
 We  will  have  six  hours  for  this.

 भी  मु  लिमये:  12 घंटे से कम समय से  कम  समय
 कभी  नहीं  रखा  गया  है  ।  12घंट ेसे  कम
 नहीं  हो  सकता है

 No,  you  please  go  by  the  convention.
 You  see  as  to  how  much  time  has
 been  devoted  to  no-confidence  motions
 in  the  past.  Not  less  than  tan  hours
 a%  any  rate.  '

 MR.  SPEAKER:  You  want  both
 things  and  then  you  say  not  less
 than  ten  hours.

 SHRI  SHYAMNANDAN  MISHRA:
 No,  no.  i

 PROF.  MADHU  DANDAVATE
 (Rajapur):  There  ig  a  precedent.

 We  had  a  pretty  long  discussion  dur-
 ing  the  Railway  strike.

 MR.  SPEAKER:  Jt  is  for  the
 House  to  decide.  The  rule  also  says
 ‘a  part  of  it’,

 SHRI  JYOTIRMOY  BOSU:  Had
 Mr.  Raghu  Ramaiah  moved  his
 motion  prior  to  ‘the  no-confidence
 motion,  the  things  could  have  been
 simpler.

 श्री  मधु  लिमये  :  पहले  सम4  निर्धारित
 कीजिए  28  से  कम  नही  हो  सकता  हैं।

 इ्रध्यक्ष  महोदय,  32  घटे  रखना  इम-
 पीसीबी  है

 SHRI  JYOTIRMOY  BOSU:  ‘Yeu
 are  under  an  obligation  to  fix  the

 time.

 MR.  SPEAKER:  Yes,  I  am  under
 so  many  obligations  every  day.

 sit  अटल  बिहारी  वाजपेयी  :  अध्यक्ष
 महोदय,  श्री  रघुर।मैया  के  मोशन  का  क्या

 हुआ?  क्या  उन्होने इस  को  बिगड़।  कर  सीमा  है
 या  हाउस  ने  उस  को  रिजेक्ट  कर  दिया  है  ?

 भ्रध्यक्ष  महोदय  :  हाउस  ने  भाव  एड  जार्ज
 करने  का  फैसला  किया  है।  रास  के  2 बजे  से

 बाद[टुमारो  भ्रा,जाएगा  |  हाउस  ही  इस  फैसले
 को  बदल  सकता  &  |
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 (Mr,  Speaker]
 I  cannot  change  the  decision  of  the

 House.  That  is  why  it  is  put  before
 the  Mouse.  4  cannot  change  the  deci-
 sion.  The  House  has  decided  that  3¢
 will  adjourn  to-day.  I  cannet
 change  it.

 PROF,  MADHU  DANDAVATE:
 But  the  House  can.

 SHRI  SHYAMNANDAN  MISHRA:
 Ig  it  for  the  first  time  that  the
 House  would  be  sitting  beyond  the
 time  that  had  been  fixed?

 The  question  is  that  the  Speaker
 adjusts  it  according  to  the  convenien-
 ce  of  the  ruling  party.  That  is  a
 thing  to  which  we  take  serious
 objection.  ‘  4

 May  I  ask  you,  why  you,  as  the
 guardian  of  the  interests  of  this
 House,  and  particularly  in  financial
 matters,  did  not  care  to  provide  an
 opportunity  to  us  for  the  discussion
 of  many  of  the  Ministries  which  had
 remained  undiscussed?  And  then  we
 had  also  sent  you  a  request  that  a
 meeting  of  the  Business  Advisory
 Committee  should  be  held  but  you  did
 not  heed  it.  Now  we  will  have  to  take
 a  decision.  Mr.  Speaker,  if  you  do  not
 heed  our  request  in  this  way,  none
 of  us  will  be  able  to  serve  on  the
 Business  Advisory  Commutiee.  We
 had  made  a  request  to  you  to  convene
 a  meeting  of  the  BAC.

 MR.  SPEAKER:  Don’t  try  w
 browbeat  the  Speaker  always.  Will
 you  kindly  gif  down  Mr.  Mishra’
 You  put  it  in  the  Business  Advisory
 Committee  day  before  yesterday  and
 you  put  the  same  thing  the  next  day.
 tam  not  boufid  that  I  should  brine
 it  again  and  again  every  day,

 SHRI  SHYAMNANDAN  MISHP«-
 What  did  we  say?
 anything  about  it?

 MR.  SPEAKER:  I  am  not  bound
 to  hold  ft  every  day.

 Did  we  say

 SHRI  SHYAMNANDAN  MISHRA:
 Wa  are  ४980  not  bound  to  serve  oy
 the  Committee,  (Interruptiona).

 MR.  SPEAKER:  This  ie  the  deci-
 sion  of  the  House  that  we  adjourn
 to-day.  I  cannot  defy  the  decision  of
 the  House.

 sit  भ्र टल  बिहारी  वाजपेयी  :  प्रत्यक्ष
 महोदय  ,  अ.प  को  याद  होगा  जब  बीच  में  दस
 दिन  की  छुट्टी  रखते  का  फैसला  किया  गया  था
 तो  प्राय की  यह  राय  थी  और  हमारा  भी
 झ्रावेदन  था  कि  सेशन  को  चरागे  बढ़ा ने  पर
 विचार  किया  जाएगा।

 प्रध्यक्ष  महोदय':  प्राय  ने  रायल्टी,  मैं  ने
 तो  दी  नहीं  V

 ot  ह्यामर्दन  मिश्र  :  शाप  लोगों को
 जाना  था  सीलोन,  इस  लिए  हम  लोगों  को
 जिबह  कर  दी  ।

 MR.  SPEAKER:  Even  when  the
 House  sits,  I  can  go.  It  wag  you
 who  brought  that  before  us,

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Speaker,  Sir.  you  ere  taking  away
 tour  working  days  out  of  this,  Vou,
 in  your  wisdom,  are  saying  new....

 MR.  SPEAKER:  The  Minister  is
 here.  He  js  gitting  therc.  I  do  not
 tome  in  at  all.  The  Minister  igs
 sitting  here.

 SHRI  JYOTIRMOY  BOSU:  Str,
 you  in  your  wisdom  said  that  let  us
 have  ten  days  total  break  and  “let  us
 come  back  and  gee  how  the  work
 Zoes  on  and  then  we  shall  eonsider
 this  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 What  did  we  say?  Did  we  say
 unfair.

 SHRI  हू,  RAGHU  RAMAIAH.  Sir,
 I  would  like  to  say  that  the  Oppusi-
 tion  leaders  ip  the  Business  Advisory
 Committee  meeting,  in  their  wisdom,
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 suggested  holidays’  I  made  it  very
 clear  then  that  there  was  no  question,
 of  extension  og  the  House;  subse-
 quently,  this  matter  did  come  up  at
 the  last  meeting  of  the  Business  Ad-
 visory  Committee.  We  have  been
 sitting  hére  for  so  Jong.  There  is  no
 point  in  extending  the  Housc;  since
 we  have  already  fixed  up  our  engage-
 ments,  it  is  impos"ile  to  extend.

 ot  म्  लिमये  :  दक  दिन  की  छुट्टी के
 बारे  सें  इम  सदन  में  कोई  पब  लाए थे  ?  i
 दिन  की  छुट्टी  कैसे  हुई  ?

 SHRI  JYOTIRMOY  BOSU:  Si,
 you  are  the  Chairman  of  the  Busincss
 Advisory  Committee.  Shri  Raghu
 Ramajah  ig  not  the  Chairman,

 MR  SPEAKER:  We  had  another
 Rusiness  Advisory  Committee  meet-
 ing  where  it  was  decided  to  adjourn
 the  House  to-day,

 SHRI  JYOTIHMOY  BOSU:  You
 gave  a  categorical  assurance  thal
 after  the  break  we  can  come  hack...

 MR.  SPEAKER:  Not  at  all.
 Please  do  not  put  it  in  my  mouth.
 This  was  again  discussed  in  the  other
 BAC.  meeting,  Do  not  try  to
 coerce.  “¢g

 SHRI  SHYAMNANDAN  MISHRA:
 The  entire  Opposition  is  united  on
 the  issue  that  we  must  take  up  the
 non-official  business;  we  must  take
 up  the  Untouchability  Bill.  The  en-
 tire  Opposition  is  uniteg  on  this
 You  are  only  coercing  the  Opposition

 MR.  SPEAKER:  That  is  a  diffe-
 rent  matter.  It  is  for  the  House  to
 decide  whether  they  are  revoking
 their  old  decision  to  sit  only  for  to-
 day,  The  simple  matter  is  that  the
 House  is  to  adjourn  to-day  as  per-
 the  decision  of  the  Business  Advi-
 sory  Committee  ag  per  the  scheduled
 programme,  ff  the  House  otherwise
 @ucides  I  hgve  to  accept  it,
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 SHRI  SHYAMNANDAN  MISHRA:
 As  hag  been  the  practice,  we  will
 not  take  less  than  ten  to  twelve
 hours,  The  no-confidence  motion
 cannot  be  treated  frivolously,

 SHRI  VIRKAM  MAHAJAN  (Kan.
 gra):  They  want  to  stall  the  Un-
 touchability  Offences  Bill.  It  is  a
 deliberate  attempt.

 SHRI  VAYALAR  RAV]  (Chiray-
 inkil):  Everybody  in  tha  Thouse
 knows  that  we  decided  to  go  home
 because  there  was  no  information
 about  the  extension  of  the  House.
 If  the  Opposition  was  so  particular  to
 bring  in  the  No-Confidence  Motion,
 why  were  they  delaying  that?  There
 was  no  quorum  in  the  House  in  the
 last  few  days.  Now  they  are  coming
 with  this  plea  and  by  a  backdoor
 way  they  come  up  before  the  House
 with  this  Motion.  Sir,  we  have  to
 go  tomorrow  morning.  If  they  had
 brought  it  yesterday  they  coulg  have
 ६९६  extension  of  the  House.  So,  we
 ‘oppose  it.

 श्री  मु  लिये  :  छुट्टी  का  प्रस्ताव  सदन
 के  सामने  रघु रमे या  जी  ने  क्यों  नही  रखा?  भव
 प्रस्ताव  रख  रहे  है  (व्यवधान)
 आज  तक  जितना  समय  मिला  है  अविश्व/स  के
 प्रस्ताव  पर  उस  से  एक  मिनट  कर  नहीं  होता
 चाहिए।  जो  मिति मन  या  उसी  को  दे  दी  जिए  ।

 श्री  जनेश्वर  मिश्र  (इलाहबाद)  :  इन  के
 खिलाफ  विश्वास  का  प्रस्ताव  आया  है  कौर
 यही  उस  के  लिए  समय  तय  करेंगे  ?

 MR.  SPEAKER:  I  have  no  altctr-
 native.  This  motion  is  already  there
 that  we  wilk  finish  by  43  O'clock
 After  that  it  will  be  tomorrow.

 श्री  प्रबल  बिहारी  वाजपेयी  :  प्राय  भ्रंग्रेजी
 कायदे  से  मद  जाइए  |  हमारे  यहां  प्रात.  काल
 में  दिन  बदलता  है।
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 गो  भागवत  :  जब  ज्ञापक  माफिक  बैठे
 दो  अ्रंध्रेजी  कायदे  पर  गत  जाइए  ?

 PROF.”  MADHU  DANDAVATE:
 There  is  9  precedent  when  we  dis-
 cussed  till  early  hours  next  morning
 ao-confidence  motion  regarding  rail-
 way  strike.  There  ie  nothing  sacro-
 wanet  about  the  earlier  decision  taken.
 You  can  change  the  decision,

 aft  7  शिमले  :  भ्रष् यक्ष  सहोदय,  यह  कोई
 रेले  टाइम  टेबल  हम  तय  कर  रहे  हैं?  दूसरे दिन
 का  मतलब है  ti  बजे  ।  लोक  सभा  में  दूसरे
 दिन  का  मतलब  होता  है  1बजे तक  तक।  यह  कोई
 रेलवे  टाइम  टेबल तो  नहीं बन  रहा है.  ,
 (ध्यवधास)

 भी  एस०  एम०  बनो  :  ड्राप  उस  में  कर
 दी  जिए  कि  2  बजे  के  हद  बैठेंगे  तों  एलावेन्स
 मत  दीजिएगा।

 भी  मधु  लिमये  :  हां,  इस  को  नया  दिन  ने
 सानता  जाए  बाप  5i  रुपया  काट  लीजिए  ।

 SHRI  K.  RAGHU  RAMAIAH:  Sir,
 Jet  there  be  six  hours  for  the  no-confi-
 ence  motion  and  after  that  if  they
 like  two  hours  for  the  non-official
 business.  (Interruptions).

 SHRI  SAMAR  GUHA:  Nobody  in
 the  world  can  take  away  my  right,
 wily  private  right  of  having  thig  mo-
 tion  at  3  P.M.  Let  me  see,  who  in
 this  world  can  do  it.

 MR.  SPEAKER:  Mr.  Samar  Guha,
 nobody  wants  to  harm  your  interests.
 Nobody  wants  to  take  away  your
 right.  Now,  the  time  available  to
 wa  is  from  3  to  343  nine  hours,
 (Interruptions).

 SHRI  SAMAR  GUHA:  Even  if  it
 9  a  question  of  expelling  me  from
 the  House,  from  this  Lok  Sabha,  I
 will  do  it  In  the  name  of  God;  I  will
 do  whatever  I  think  right  to  uphold

 hos
 honour  of  Netaji,  I  can  tell  you

 s.

 MR.  SPEAKER:  Your  Goa  is
 there.  Our,  God  js  also  with  us

 SHRI  BAMAR  GUHA:  Let  your
 God  and  my  God.....  (Interruptions).

 PROF.  MADHU  DANDAVATE:
 Do  not  disturb  the  private  Member?
 time.  Without  disturbing  that,  let  us
 fix  the  time.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTHY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHERI  OM
 MEHTA):  Let  them  decide  what
 they  want.

 aft  दु  लिये  :  हम  ते  सुझाव  दे  दिया  है
 कि  शाम  6  बजे  से  सवेरे  6  बजे  तक  रखा  जाय
 झोर  प्राय  कल  का  57  रुपया  काट  ले  ।

 PROF,  MADHU  DANDAVATE:
 We  have  given  a  concrete  suggestion
 that  private  Members’  Business  will
 Ko  on  up  to  6  O'clock.  At  6  O'clock,
 no-confidence  motion  will  be  taken
 up.  It  should  go  an  up  to  six  in  the
 morning.”  The  entire  Opposition  is
 unitedly  requesting  you.

 MR.  SPEAKER:  According  to  the
 decision  taken  already,  we  have  to
 adjourn  today.  In  that  case,  you  will
 have  to  decide,  What  right  I  have
 to  change  the  decision  of  the  Hotise?

 PROF.  MADHU  DANDAVATE:
 Between  Netaji  ang  No-Confidence
 Motion,  no  choice  can'  be  made,  Both
 are  very  important.  Till  6  O'clock
 we  will  carry  On  the  Private  Mem-
 bers’  Businesg  and  at  six,  we  will
 take  up  the  jNo-Confidence  Motion.

 It  wil]  go  on  till  six  in  the  morning,

 oft  कर  देर  (बीवर)  :  प्रत्यक्ष  महोदय,
 राज  जो  स्थिति  उधर  के  भाश्यों  ने  पैदा
 की  हुई  है,  उस  को  देखते  हुए  मेरा  यहाँ
 सुझाव  है  कि  शर  तमाम  लोग  हाउस  कीं
 डीसीसी को  मेस्टन  करने  का  विकास  दिलाते  है
 तो  इसी  कंडीशन पर  बि  हाउस को  एक  दिन
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 के  लिए  एक्स है रड  किया  जा  सकता  है  तो  एक्स-
 टेड  किया  जाय  a

 write  wert  सदस्य  :  नही,  नहीं।

 थी  अनेश यर  सिर  :  इन  मे  भी  फूट  पत्नी
 शुरू  हो  गयी  है,  यह  नो-कानफीडैन्स  मोशन
 का  असर  है।

 थी  भोला  राउत  (बगहा)  प्रध्यक्ष  महोदय
 पिछले  25  वर्षों  का लोक  सभा  का  रिहाई  देखा
 जाय  |  जब  जब  नो-कान्फीडैन्ट-मोशन  पाया  है
 आ्राटोमैटिकली  हाउस  का  सारा  काम  बन्द  रहा
 है  भर  उस  मोशन  को  पहले  लिया  गया  है
 श्याम  लन्दन  बाबू  इस  बात  को  जानते  है  कि
 जब  भी  सैन्टर  मोशन  आया  है,  हाउस  का  सारा
 काम  प्राठोमैटिकली  खत्म  हो  गया  ।

 दूसरी  बात  यह  है  कि  ये  सेसा  मोशन  हाउस
 के  सामने ले  आये  है,  ज।  एडमिट  हा  गया  है
 जब  उस  पर  डिबेट  होगी,  इस  लिए  सब
 से  पहले  उस  को  टेक-भ्रम  किया  जाय  और
 लाग  शा  बारी  शाम  ग्रेड  है.  जाय

 VR,  SPEAKER;  The  position  is  uke
 this  The  House  accepted  to  adjourn
 today  I  have  no  objection  if  the
 whole  of  the  time  fixed  for  today  is
 taken  But  beyond  that,  I  have  no
 power  unless  the  House  changes  its
 decision  I  have  no  power  to  go  be
 yord  the  decision  of  the  House.

 PROP,  MADHU  DANAVATE;  This
 House  can  change  its  earlier  decision.

 MR,  SPEAKER,  If  the  House  wants
 to  change  it,  I  have  no  objection.

 PROF.  MADHU  DANDAVATE:
 When  there  was  a  break  for  l  days,
 the  Minister  did  not  come  before  the
 House,

 अध्यक्ष  महोदय  देवि!  पिछली  दफा
 मुश्ते  सीलोन  जाना  था  ,  वहा  होने  व  ली  फाफ्ेस
 का  मैं  प्रसिडेंट  था,  बहा  काफी  नीति  रही,
 फिर  भी  मैं  नही  गया  t
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 I  can  swear  I  did  not  tell  you  that  I
 wanted  ६०  go  because  of  that,  I  can
 swear  that,  I  never  asked  anybody
 thet  I  wanted  to  go.  I  could  miss  it
 It  is  you,  Mr,  Bosu,  who  said  that  you
 wat  to  adjourn.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  You  had  said  that  you
 would  consider  the  position  again.

 MR.  SPEAKER;  I  never  asked  ariy-
 body  nor  did  I  approach  anybody.  i
 missed  it  on  a  number  of  occasions,
 Even  if  ३  wanted  to  go,  I  could  go
 wher  the  House  was  sifting,  nothing
 tu  prevent  .e.  What  is  this  you  are
 telling  me?  Twice  I  did  not  go  last
 year,  Even  when  I  wag  President,  I
 did  not  go.  Please  do  not  come  down
 to  such  things.

 SHRI  SHYAMNANDAN  MISHRA:
 Did  the  House  adopt  a  motion  in  the
 li-day  holigjay?  You  had  done  it,

 MR  SPEAKER;  It  was  put  before
 the  House,

 PROF.  MADHU  DANDAVATE;  You
 can  check  the  record.  No  motion  was
 placed  before  the  House,

 MR  SPEAKER,  It  was  the  report  of
 the  Minister,

 FROF,  MADHU  DANDAVATE;  You
 check  the  record  of  the  Lox  Sabha.
 The  matter  was  never  brought  before
 us

 MR.  SPEAKER;  There  shoulg  be  no
 he  cidays,  I  am  personally  of  the  opi~
 mon  that  because  of  holidays  we  lost
 important  business,

 SHRI  C.  M.  STEPHEN  (Muvattupu-
 zha):  From  the  other  side,  statements
 are  being  made  as  if  this  ig  8  matier
 petween  the  Speaker  ang  the  Opposi-
 tion,  as  if  memberg  on  this  side  do
 not  count  at  all  We,  MPs,  have  got
 cetiain  obligations  and  also  rights.  It
 ig  our  obligation  to  attend  Parlia-
 men‘  at  the  time  you  are  summoning
 us,  You  gave  us  notice  that  Parlla-
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 man;  would  sit  til  such  and  such
 time.  That  is  the  decimon  of  the
 House;  that  stands.

 Now  we  are  entitled  to  say  that  we
 are  not  prepared  to  sit  beyond  six
 O'clock  this  evening,  All  business  of
 the  House  has  got  to  be  adjusted  ac-
 cording  to  the  time  schedule  fixed  up.
 It  they  had  wanted  to  bring  in  a  no-
 confidence  motion,  they  could  have
 moved  it  earlier.  Once  it  is  before  us,
 the  Treasury  Benches  have  accepted
 the  challenge  by  saying  ‘We  are  pre-
 pared  to  go  with  it  straightway  end
 discuss  it’,  That  is  the  convention.
 When  the  no-confidence  motion  is
 there,  Government  comes  in  and  if
 they  are  earnest,  they  must  press  for
 its  discussion  straightway  (Interrup-
 tiows),  I  am  in  possession  of  the
 floor,  (Interruptions).

 MR  SPEAKER;  I  tell  you  one  thing.
 You  are  saying  that  you  will  walk
 ovt.  It  is  not  against  the  Speaker
 thut  you  are  walking  out.  I  have  no
 authority,  You  may  walk  out.  I  do
 not  mind.

 PROP.  MADHU  DANDAVATE:;  We
 vre  not  blaming  you.

 SHRI  0,  M,  STEPHEN:  One  thing
 is  absolutely  certain  that  ag  individual
 members—-]  have  consulted  other  mem-
 ‘ers  on  this  side—we  feel  it  will  be
 crimina]  on  the  part  of  anybody  to
 ask  us  to  sit  beyond  the  time  you  gave
 notice  that  the  House  would  sit.  It
 is  only  ag  a  matter  of  accommodation
 that  we  say  that  we  shall  sit  a  few
 hours  beyond  ¢  O'cloek,  but  never
 lwyond  the  date  on  which  Parliament,
 according  to  the  notice,  is  to  adjourn.

 T  submit  we  proceed  straightway
 with  the  discussion  of  the  no-confi-
 dence  motion,  But  if  they  are  not
 keen  about  it,  they  neeg  not  be.  If
 it  ig  only  a  ritual  that  has  got  to  be
 performed,  let  them  permit  the  private
 members’  business  to  go  on.  The
 option  is  with  them.  As  far  as  we  are
 cenceyned,  it  is  absolutely  certain,  if
 the  House  meang  anything—we  are
 also  part  of  the  House—that  we  are
 Mot  prepared  to  sit  beyond  the  time

 You  gave  us  notice  of,  All  adjustment
 of  business  must  be  in  according  with
 that,  It  (8  not  a  plaything  tn  the
 hands  of  the  Speaker  or  in  the  hands
 of  somebody  else.  themselves
 cannot  put  in  a  motion  of  no-confi-
 dence  on  the  last  day  and  say;  let  us
 sit  On  and  on.  We  refuse  to  sit  be

 yond  the  time  you  have  fixed;  gdjust-
 ment  may  be  maile  accordingly,

 MR.  SPEAKER:  It  is  clear  that  if
 the  House  wants  io  sit  beyond  it  must
 pars  a  Resolution.

 SHRI  C.  M.  STEPHEN:  If  they  do
 uot  want  to  discuss  if,  le,  them  go
 to  Netaji  Resolution,  It  is  for  them.
 They  day  cannot  be  extended  like
 rubber;  time  is  time....  (Interrup.
 tions).

 MR.  SPEAKER;  Please  find  a  waY
 out,  Or,  this  Resolution  is  before  me,
 the  new  motion  for  suspension  of  the
 tule,

 PROF.  MADHU  DANDAVATE:  If
 you  guspeng  the  rule  and  proceed  to
 the  ‘No-Confidence  motion’,  it  will  be
 a  bad  precedent,  and  it  will  be  against
 the  wishes  of  the  entire  opposition,  in-
 cluding  the  CPI.  You  should  not  rab
 the  Opposition  in  the  wrong  way.

 MR.  SPEAKER,  Then  Mr.  Madhu
 Limaye’s  motion  also.  I  have  allowed
 that  motion;  I  am  going  to  allow
 yours  also,

 SHRI  BHOGENDRA  JHA  (Jaina-
 gar),  We  have  wasteg  more  than  hour.
 The  no-eonfidence  motion  had  already
 been  admitted  and  it  hag  to  be  dis-
 Fosec  of  at  the  earliest.  In  that  case,
 you  have  to  accommodate  till  2
 O'clock  in  the  night  or  certain  more
 haurs.  The  Prime  Minister  is  also
 here.  Will  it  be  too  much  if  they
 accept  that  tomorrow  we  sit  and
 qiscuss  it  tomorrow  alse?  Several
 times  we  have  sat  beyond  the  usuel
 time.  it  is  not  for  the  first  time  in
 the  history  of  the  Lok  Sabha,  There
 is  no  overwhelming  reason  why  you
 shoulg  889;  no;  there  is  no  reason  why
 you  should  be  adamant....  (Interrup-
 tions).
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 AN  HON.  MEMBER;  Why  do  you
 not  intervene?

 MR.  SPEAKER,  ?  would  have,  but
 I  have  no  authority.

 श्री  झन  बिहारी  वाजपेयी  :  फिर  बाप
 तान-झ  फिजिकल  बिजनेस  'एलान  कीजिए  और
 6  बज  नो-कांफ़िडेंस  मोशन  लीजिएगा  ।

 व्यवधान)  खत्म  होने  को  बात  तो  जब  बहू
 शुरू  होगा  तभी  प्राची  जाएगी  V

 PROF.  MADHU  DANDAVATE:  Not
 9  s:ngle  motion  has  been  discussed  in
 the  time  that  had  been  assigned  to  it.
 Every  time  we  have  crossed  the  time
 limir,  During  the  Railway  strike  the
 motion  went  on  till  early  morning
 hours.

 SHRI  K,  RAGHU  RAMAIAH,  This
 igs  not  the  situation  similar  to  the  one
 quoted  by  you.  It  was  decided  the!
 the  House  wil)  rise  today  and  as  my
 friend  has  said  at  6  O'clock.  Other
 Members  have  said  that  they  have  al-
 ready  made  arrangements  and  they
 cennot  stay  here.  Now,  the  point  is.
 as  a  matter  of  accommodation,  we
 Can  stay  for  a  few  hours  beyond  six.
 But  nothing  beyond  that.

 AN  HON,  MEMBER:  It  is  a  no  con-
 fidence  motion,

 SHRI  K.  RAGHU  RAMAIAH:  Why
 do  you  bring  it  on  the  last  day?

 dt  ace  बिहारी  बाजपेयी  :  कांग्रेस  के
 मैम्बर  "  फैसला  कर  लें  कि  नो-फॉफिडैन्स
 मोशन  पर  नहीं  बोलेंगे,  केवल  प्रदसिनिस्टर
 उत्तर  देंगी  ती  यह  i2  बजे  समाप्त  हो  सकता  है
 बाप  2  बजे  समाप्त  करन  चाहते  हैं,  लेकिन
 i2  बजे  की  कोई  पवित्र  रेखा  नहीं  है  1  यह

 तो  कॉंफ़िडेंस  मोशन  है,  इस  पर  चर्चा  करने  का
 पूरा  मौका  मिलता  चाहिए  ny  लेकिन
 झगर!  वे  जल्दी  समाप्त  करना  चाहते  हैं,
 तो  कांग्रेंस  के  मैम्बर्स  न  बोलें.,  (ब्मवष्ठात )
 झाम  तो  नहीं ले  सकते  हैं  क्योंकि  तात-प्राकृति
 बिजनेस  लेता  है।...  .  (व्यवधान)
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 भी  मठ  सितारे  :  (अध्यक्ष  महोदय,  मैं
 ने  98  की  तहत  जो  व्यवस्था  का  प्रश्न  ढाया
 उस  पर  कभी  तक  प्रायमरी  निर्णय  नहीं  शापा
 उस  में श्राप  को  सयम  संत  करना  है  कि  कितनी
 देश  तक  ग्रविश्वास  के  प्रस्ताव  पर  बहस
 होगी  1  हम  लोग  बिल्कुल  प्रनरीजनेबिल  नही
 हैं।  विगत  दिनो  में  जो  सबसे  कम  समय  था--
 सबसे  कम  मैं  कह  रहा  हू  ,  सब  से,  प्रतीक  नहीं--
 वहू  l0—-i2  42  का  था।  बाप  रिकार्ड
 देखे  a  उस  से  एक  मिनट  भी  अधिक  हम  नही
 चाहने  है।  (ब्यान)  मैं  कहता  हु  शक धर
 साहब  से  आप  पूछे,  जो  कम  से  कर  समय  होगा
 उसी  को  हम  मानने  के  लिए  तैयार  है  1

 इसपर  निर्णय  करने  में  ग्राहकों  सुविधा  हो
 इसी  लिए  मैने  एक  प्रस्ताव  रखा  है  कि  राज  की
 सिटीजन  कल  सबेरे  6  बज  तक  के  लिए  बढाई
 जाए।  (व्यवधान)  पहले  मेरे  प्रस्ताव  पर
 बहुस  हो,  विरोध  पक्ष  को  मुना  जाए  और  मेरे
 प्रस्ताव  पर  निर्णय  होने  के  बाद  रघ्रमैया  जी
 के  प्रस्ताव  पर  विचार  किया  जा  सकता  है।.

 SHRI  JYOTIRMOY  ‘BOSU;  Sir,  +
 want  to  move  ६  motion.  Instead  ot
 complying  with  all  these  rules,  you
 have  gone  into  another  business,

 Kindly  see  Rule  98  para  (3),  It  says:
 “(3)  If  leave  ig  granted  under

 sub-rule  (2)  the  Speaker  may,  after
 considering  the  stale  of  business  In
 the  House,  allot  a  day  or  days  or
 nart  of  a  day  for  the  discussion  of
 the  motion.”

 MR,  SPEAKER,  I  fulfil  the  rule.
 The  House  ig  to  adjourn  today  as
 aerided  by  thig  House,  “(f  the  leave
 ls  granted  under  sub-rule  (2),  the
 Speaker  may,  after  considermg  fhe
 state  of  business  in  the  House,  allot  a
 day  or  days  or  part  of  a  day  for  the
 discussion  of  the  motion.”  So  I  have
 considered  this  and  today  is  for  Pri-
 vate  Member's  business.  The  time
 available  today  ig  till  midnight,  that  is
 2  O'clock.  Beyong  that  I  have  no
 authority  to  fix  any  time  unless  the
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 (Mr.  Speaker]
 House  decides  ६0  revoke  its  decision
 and  adjourn  today  and  continue  to-
 morrow  for  considering  the  motion,

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  on  g  point  of  order  arising  out  of
 your  observation.

 MR.  SPEAKER:  I  am  going  to
 take  up  private  members’  business.
 Then  after  that  you  continue  till
 today

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai);  Last  tume,  we  had  sat
 beyond  2  o'clock  This  is  not  the
 first  time,

 MR.  SPEAKER,  But  that  was  not  the
 last  day.  The  House  had  not  decided
 to  adjourn  sive  dre  on  that  day  They
 were  sitting  days;  there  was  no  pro-
 blem

 SHRI  SHYAMNANDAN  MISHRA;
 Then  the  point  is,  as  I  had  urged
 earliet,  non-official  business  cannot
 be  postponed  except  by  unanimity.
 (Interruptions).

 SHRI  K.S  CHAVDA  (Patan):
 On  a  point  of  information  from  you,
 Sir,  I  want  to  know,  what  about
 this  Untouchability  Offences  Bill?

 MR  SPEAKER:  I  do  not  knew.
 SHRI  K  S  CHAVDA:  Is  it  going

 to  be  passed  today  or  not?

 MR.  SPEAKER:  I  do  not  know.
 The  Hoine  likes  to  sit  only  till  today.
 Shrj  Chandrappan.

 oft  मधु  लिमये  (वाला)  :  मेरे  प्रस्ताव
 का  क्या  सुधा  ?  पहले  मेरा  जाना  चाहिए  था

 0.७  lars,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Firry-sixra  Report
 SHRI  C.  K.  CHANDRAPPAN

 (Tellicherry):  I  beg  to  move:
 “That  this  House  do  agree  with

 the  Fifty-sixth  Report  of  the  Com-'
 mittee  on  Private  Members’  Bill
 and  Resolutions  presented  to  the
 Housed  on  the  7th  May,  1075."

 MR.  SPEAKER:  The  question  4s:

 ‘That  this  House  do  agree  with
 the  Fifty-sixth  Report  of  the  Wom-
 muttee  on  Private  Members’  Bilis
 and  Resolutiong  presented  to  the
 House  on  the  7th  May,  1975".

 The  motion  was  adopted.
 SHRI  K  §  CHAVDA  (Patan):

 Is  Government  no,  serious  about  the
 problem  of  untouchability?

 SHRI  S  M,  BANERJEE  (Kanpur)
 May  I  request  that  the  Untouchati-
 lity  Offences  Bill  may  be  passed
 without  discussion?

 SHRI  K  S  CHAVDA:  Yes,  it  is
 @  very  good  suggestion.  It  should  be
 Passed  as  reported  by  the  Joint
 Committea.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIKS  (SHRI  K.  RAGHU  RA-
 MAIAH):  What  happened  to  my
 motion?

 MR.  SPEAKER:  I  am  going  to
 Put  your  motion  now.

 SHRI  JYOTIRMOY  BOSU  (Dia-~
 mond  Harbour):  How  can  you  do
 that,  Sir?  It  fs  past  3  O'clock.
 Private  Members’  Business  has  start-

 d.  Mr.  Guha  is  already  on  his
 legs


